
O.A. No.895/2011 

ORDER DATED 4th OF JANUARY, 2012 

GN. Rout 	 Applicirnt 

.. 	. 	ii.cnts 

: 
!-Jt)N BL1 M1 C"A.MORAPATRA, ADMINISIRATIVh MhMBER 

& 
H('N}31F MR kK Th\.INAIK, fUH( 1 lALMfMBER 

fleard Sn D.K. Mohanty. L d (kounsei  appearing I or the 

apphcaiit and Sri S. Bank, Ld. Add!. 3tan4ing Counsel appearmg for the 

l.es'pondents on. whom a copy of this O.k. hs ajreadv been served and 

perused the materials placed on record. 

2. 1'his ()nginal Application ha been tiled by the applicant 

seeking for a direction to the k cspndents to con ft'r the tem.ponir status & 

consequ.ential regulanzahon of his service with retrospective efkct, 

Sri M ohimty, Ld. Counsel appearmg for the appiican.t submits 

that in this regant., fli aPjpfivmt has arcady submitted reprciitation to 

Respondent No.3 vide Armexure-A1S dued 22 11.201 .1 for granting 

Temporary Sthtus retrospectively. It reveals that as on this dte hardly one 

mouth s over after the submission of the said representatIon .Ini the above 

background, Ld. Counsel for the applicant submitted that, a direction may be 

tssued to Respondent Nc'3 to consider the ease of the applicant for granting 

Temporary, Status retrospectively keeping in mind, the provisions under 

iiinexreJ6.md  dispose of the pending 	rc'1. 

L, 



4 	L  

a 	 di •w'tn a stipulated penodith intimation to the 

applicant. 

3. Fiavthg regard to the. submissions made and as agree&to by 

the L.d. Counsel for the parties, wthout goi:ng into the me.nt of the. ease, 

Respondent No.3 L5 hereby directed. to consider and disjose of thepending 

representation 	videAnriexure- A1 kr grant!ng Temporary status 

retrospectweiy keeping i  mind he provisions imder Annexuw..A/ô with a 

reasoned order and commiucate the decision to the apphcant within a 

period of 45 das from the thk of receipt ot copy of this order. 

4 With the above 	 and dreetioii, this O,.A is 

disposed of at the idniission stage itself. No costs, 

Send copy of this order along with coes of the paper 

I. ooks to Respondcnt.N o3 for c.miptiance and free copies of this order be 

made over to the Ldl. .nse h'r the p 	. 
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